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COMMITTEE ON PAPERS LAID ON 
THE TABLE

T bxh> R bport

SHRI NATHU RAM MIRDHA 
(Nagaur): I beg to praopt the
Third 'Report ol the Committee oa 
Papers Laid on the Table.

1B.7} hca.

JOINT COMMITTEE ON OFFICES 
OF PROFIT

N in e te e n th  R eport

SHRI PATTABHI RAMA RAO 
(Rajamundry): I beg to present the
Nineteenth Report of the Joint Com
mittee on Offices of Profit

U.M hrs

CONSTITUTION (THIRTY-SECOND 
AMENDMENT) BILL

E x t e n s io n  o f  t im e  for  P r e se n ta tio n  
cor R cpo rt  o r  J o in t  C o m m it t e e

DR HENRY AUSTIN (Ernakulam) 
Sir, I beg to move

"That this House do further ex
tend upto the last day of the next 
session, the time for the presenta
tion of the Report of the Joint 
Committee on the Bill further to 
•mend the Constitution of India”

MR SPEAKER The question is
"That this House do further extend 

upto the last day of the next session 
the time for the presentation of the 
Report of the Joint Committee on 
the Bill further to amend the Con- 
stHatfoii of India ”

u
Tfkt motion toot adopted.

1SJ£ ta .
CONSTITUTION (FOURTY^THIRD 

AMENDMENT) BILL
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OP PSRBONNRL 
ANt) ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): Sir, I beg to move;

**That the Bill further to amend
the Constitution of India, be takes
into consideration."

Sir, under Article 316(2) of the 
Constitution, the Chairman and 
Member of a State Public Service 
Commission or a Joint Commission 
shall retire at the age of sixty yean 
or hold office for a term of six yean 
from the date on which they enter 
office, whichever is earlier. This has 
been the position ever since the Con
stitution came into force

As Hon Members are aware, in view 
of the status and functions assigned 
to Public Service Commissions under 
the Constitution, these Commissions 
have to be manned by persons of high 
calihre and integrity To a great 
extent, this is possible only if the 
conditions of service of the members 
are made sufficiently attractive One 
of these conditions is that persons who 
are offered the posts should have an 
opportunity to serve for reasonably 
long periods.

It is obligatory under the Constitu
tion to appoint on these Public Service 
Commissions, to the extent of one- 
half of the members, persons who have 
served under the Government of India 
or the Government of a State. 
Eminent persons belonging to the 
academic sphere have also to be take* 
on the Commissions

In this context it is pertinent to 
note that the age of retirement of 
Government officers both at the Centre 
and in many States, has been raised 
from 66 to 56 years. Thus, the Gov
ernment servants appointed thesr
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JPttttic Service Commissions would 
have onjjr a tenure of two years after 
their retirement. Similarly, the age 
of retirement of University Professors 
etc., hag been raised to 60 years and 
it is 'difficult to attract them for being 
appointed as Members of the Public 
Service Commissions. Article 819 of 
the Constitution prohibits Members 
at Public Service Commissions from 
any employment under Government 
after retirement. This is a factor 
which renders the office somewhat 
unattractive unless one can hold the 
office up to a reasonable age. In 
order, therefore, to attract eminent 
persons both from Government service 
u  well as academicians, it is proposed 
that the age of retirement of the 
Chairman and Members of the State 
Public Service Commissions may be 
raised from 60 to 62 years. The Bill 
seeks to provide for this by an amend
ment of Article 316(2) of the Constitu
tion.

The Bill seeks to provide for this 
by an amendment to article 316f2) of 
the Constitution.

MR. SPEAKER; Motion moved:
“That the Bill further to amend

the Constitution of India be taken
into consideration.”

This being a Constitution (Amend
ment Bill, we require a special majo
rity. I want to fix the time of voting.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): 1 hour i8 allotted. We
will not be able to finish it before 
lunch. I agree that members should 
know when the voting will take place. 
I suggest that 2.30 P.M. may be fixed 
as the time for voting.

MR. SPEAKER: So, the first
voting will be* at 2.30 P.M.
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SHRI S. M. BANERJEE (Kanpur): 
Mr. Speaker, this is a Bill, which Is 
not very controversial, except what 
the hon. Minister, Shri Om Mehta, 
said while introducing the Bill He 
said that an extension of two years 
lias been given to get more matured 
persons. But the age is not the decid
ing factor, so far as maturity Is con
cerned. We have seen people of 80 
.pears who are not mature, while 
there are people of 40 or 46 who are 
very mature. Normally, we accept it 
that people become more experienced 
because of their age and maturity 
comes after a particular age. But, in 
Ibis case, the extension is only by 
two years from 60 to 62. What is 
the difference between 60 and 68? I 
cen understand it, if you gay that

y«w wattt W 'ghfc' the and
Mmnbewofthe St*t« awMce-Cwmmis- 
Sion two; more yeanrofirtrtlae, But 
if you start increasing the age froza
68 to 80, from 88 to <tt attdfrom 82 
to 85, there wfD hsrdly be u chance 
lor the younger generation. The 
slogan that is now correctly given Is 
that tbe old men should retire in 
favour of the young. 1 welcome this 
slogan, even though I am old. It is 
not correct that every post should be 
held by old men, some of whom hem 
reached even senility. I know that in 
this country there are people who 
are at the age of 90 and still very 
clear in their minds, but such cases 
are very few. Such exceptions should 
not make us decide on a policy.

Para 2 of the Statement of Objects 
and Reasons says: *

‘The same article provides that 
one-half of the members of every 
Public Service Commission shall be 
employees of the Government of 
India or the Government of a State. 
The ege of retirement of Govern
ment employees was 55 originally 
but was later raised to 58 in the case 
of All-India' Services, Central Gov
ernment servants and the Govern
ment servants of several States. 
Membership of the Commission is 
no attraction, therefore, to them, 
as they will have only two years 
to serve on the Commission which 
position is not desirable from the 
point of view of the efficient 
functioning of th« Commission.*1

In that case, why not make it 85? 
Why raise it only to 82? Why not 
make it uniform at 85 for both the 
State and Union Public Sendee Com
mission? Why should these be any 
discrimination? I cannot understand 
this logic behind 82.

While raising the age limit, we 
should expect more of efficiency from 
those persons. I do not want to 
attribute any motives to those people, 
who are excdlent men. la te l; the 
members «< the State aaft TOtfm
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Public Service Commission could not

Cannot My anything about them, 
but 1 still My that the quality of th« 
Member* of the UPSC and the State 
Gpramisslon* is going down day by 
day. We want that these Members 
should not be influenced by any one, 
but I am surprised that people come 
to us sometimes asking us to approach 
the Chairman or Members of the 
UPSC. 1 tell them they are not 
approachable. Suppose I want to in
fluence a Member, I will be put behind 
ban, they can report against me. 
But they think that it can be done. 
If there is an iota of truth in it, it 
should be properly investigated by 
Government, because formerly, 
whether in the Stafe or the Union 
Public Service Commission, nobody 
could touch them. People were 
virtually afraid. Only those boys 
could succeed who were in* the merit 
list. But if this impression goes about 
in the country that without having 
any merit, if the boy can possibly 
approach an MP. or a Minister, he can 
get selected by the UPSC or the State 
Commission, then the question of com
petition will not arise, and that will 
1>e a very sad day for this country 
because efficiency will suffer at the 
hands of nepotism and favouritism. 
I  say this without casting any asper
sion on or imputing any motive to 
the Members, that such things have 
came to light.

A man retiring from a particular 
job is made ® Member of a particular 
-Commission, the UPSC or the State 
Commission. What happens is that 
the gentleman was serving in a parti
cular department or Ministry and he 
has a link with that department or 
Ministry, with the result that some 
sort of favouritism might be shown.

We hav« got an excellent Chair
man here, and H is the first time that 
the Goverment realised that a 
technocrat, not actually a bureaucrat, 
should be the head of the Commission, 
and in the States also this is being 
4hma. Public men with integrity,

knowledge and intellect should ft* 
brought as Members of these Cotand*» 
sions, and those who retine should not 
be generally accepted unless than 
are exceptional circumstances. Then 
may be a scientific officer having a 
very good record of service. If he 
retires and he is known for his 
integrity and ability, his services may 
be used, but normally immediately 
after a person retires, he should not 
be made a Member of the Commission, 
either at the Centre or in the Stataa.

I feel that raising the age to 92 
should not mean that only the aged 
persons are the most efficient ones. 
That impression must be removed. I 
plead for the younger generation 
because I feel that they are comig up 
very well. We find in this House that 
the young Ministers are so very 
efficient. Do we want the old men to 
continue? T should not be so.

While supporting the Bill, I request 
that the basis for the difference in the 
age limits of the Members of the UPSC 
and the State Commissions must be 
clarified. There should be no difference 
between the one and the other.
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“The age of retirement of Univer
sity Professors h«g been recently 
raised to 60.*
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w f l T w i c w  w « r n r p m w i n  
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SHRI DINESH JOARDER (Malda): 
Mr. Speaker, Sir, this Bill has been 
brought forward to extend tbe age of 
retirement of the Chairman and Mem
bers of a State Public Service Commis
sion from 60 to 62 years. We do not 
actually understand what is the policy 
of the Government in regard to the 
fixation of the retirement age for the 
different categories of employees in the 
Central Government as well as in the 
State Government, in Public under
takings, in various other organizations 
of the States and the Union and also 
for the Members of the Public Servtce 
Commission. Now-a-days very often 
we hear that the age of retirement of 
the employees of the Union Govern
ment or State Government will be 55 
years or 58 years. During the early 
months of the Emergency, we were 
told that the age limit for the retire
ment of the government employees 
would be rev ised . Even a few days 
back in West Bengal we have heard 
that the age limit for the retirement 
of the employees of the Municipality 
will be 50 years; after 50 years; it 
will be left to the discretion of the 
State Government or the Municipal 
Board to retire any employee or 
group of employees from the Mu
nicipality. Here again we have 
heard that the age of retirement 
of the Central Government employees 
will be 58 years and sometimes we hear 
that it will be revised to 55 years. The 
Ministers say in the Houses in different 
languages about the age of retirement 
of the government employees, and we 
hear something else in the newspaper, 
Every time these anomalies are coming 
up So, we want that the Ministry of

Home Affairs and the Administrative 
Reforms unit should declare a policy 
as to the retirement age of the 
employees as a whole, the government 
employees, tbe judges, the Members of 
the Public Service Commission and 
also the other people engaged to 
employment.

This is also to policy that we fail to 
understand that a particular person, if 
found efficient, should be kept in 
employment till he has the capability 
to work or to live on, i.e., till the last 
day of his life. Actually we do not like 
to support this policy. Once a person 
having the opportunity and facility of 
getting better edcuation because of his 
flamily environment and the privileges 
that his parents were enjoying at his 
early age, is able to get into a good 
job through the Public Service Com
mission, he is considered * very 
efficient person. That seems to be 
the measurement of efficiency, 
now-a-days, of the people, i.e.t whether 
a person has the facility and the 
opportunity at the early age to get 
better education and to appear in the 
competitive examination, and once 
he has entered that privileged section 
of the few people getting chances 
here and there and holding good 
offices in the Government, he is 
declared as efficient, and these people 
belonging to this privileged section- 
are declared as the only efficient 
persons and they are to hold office 
for tbe whole of their life.

This is not actually a policy which 
would encourage other people and 
the students, those who have not had 
that facility or opportunity to exhibit 
or demonstrate their intelligence and 
efficiency. There should be a decen
tralisation of this sort of system of 
recruitment. Only a few persons have 
their influence or enjoy the facility 
of holding high offices and good offices 
in the government and they are de
clared as the only efficient persons. 
This cannot go on for long. Because 
he has earned that efficiency this way 
or that way, he should be kept In the- 
employment for the whole of his life? 
He will not face the realities of the*
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atm when out of employment, what 
other people are facta* and how they 
Are facing the keen competition of 
-existence far their life in the open 
market, and these people will go on 
to hold office for the whole of their 
lives? Prom 62 to 65 and then even 
after 65 years, they will be given 
opportunities here and there, to help 
this communion or that commission 
•drawing honorarium. Though it has 
been stated that after retirement, 
they will not be eligible for any other 
-office or employment, still we find 
that in the name of drawing only an 
honorarium they have been sent to 
many commissions

This monopoly of enjoying facilities, 
opportunities and benefits only by a 
particular few persons of a privileged 
■class should go for ever and efficiency 
and merit should be judged from 
among the young people Give them 
a chance There may be some mis
takes or there may be some default 
on their part, but let them become 
experts also Let them acquire effi
ciency by their practice, by their 
struggle every day They should also 
be given a chance of holding these 
offices Only young people should be 
recruited for this purpose

The other thing is with regard to 
recruitment and employment under 
the Public Service Commissions, n o w -  
a-days we find that a large number 
of employees, even in government 
departments as also In semi-govern
ment organizations, are being re
cruited by the organizations them
selves and their recruitment has been 
kept outside the purview of the Pub
lic Service Commissions In most of 
the public undertakings we find that 
the individual public undertakings 
recruit their own personnel and the 
Public Service Commissions make re
cruitment only for a few selected 
posts for employment in the govern
ment service So, there should be a 
standard of measurement and a 
standard of recruitment policy whe- 
-ther ft be in government service or

in public sector imdertakfogt* Then 
are several instituttatis ftt fcecrott* 
ment of the emplo3«es< Vbr the 0ov» 
emment only a few posts axe being 
recruited through th« Public Service 
Commissions and a large number of 
them are recruited either departmen- 
tally or through ofher machinery. 
The different undertakings mate 
their own recruitment, and various 
other organizations, independently 
and individually go on recruiting 
their employees So, I would suggest 
that there should be otto co-ordinated 
body that will go on and verify the 
lists available from the Employment 
Exchanges and that co-ordinated or
ganization should make recruitment 
both for the central services as well 
as for the State services They can 
assess from the lists as to what are 
the resources and merits available 
throughout the country from amongst 
those who are still unemployed. They 
can have an assessment of that and 
from amongst them, they may pre
pare a Panel for employment. And 
from that Panel, they cqn send the 
persons of merit and efficiency re
quired for the port to different orga
nisations In that way, I think a 
larger number of people will get the 
opportunities and justice in the 
matter of employment or recruitment 
to posts

So, I would request the Department  ̂
of Administrative Reforms Com
mission and the Minister of Home 
Affairs to consider this aspect also 
for having a coordinated body for the 
recruitment of employees throughout 
the country for all organisations 
either in Central Government or in 
the public undertakings and other 
institutions. A panel may be pre
pared and the vacancies should be 
filled up from that paneL

In that way, I think the largo nu»- 
her of boys and those who are watt
ing for getting employment wlH get 
justice

With these words, X request tbs 
hon. that while
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Hie Me lbnit of a Member, he keep* 
in mind the opportunity for gettfaaf 
St tar the younger generation also.

SHRI JAGANNATH RAO (Chatra- 
pur): Mr. Speaker, Sir, I welcome 
this Bill. In doing so, I wish to offer 
«  lew remarks about Art. 316 of the 
Constitution. Originally, as it stood, 
-a Member of the Public Service Com
mission has to retire at the age of 60 
or on completion of six years' term 
-whichever is earlier.

Now, the age-limit Is being extend
ed to 62 to bring it in line with the 
retirement age of the high court 
judges. Their age-limit was raised 
to 62 by the Fifteenth amendment of 
the Constitution in 1963. Since then 
the Members of the P.S.Cs. have 
been naturally wanting that their 
age-limit too should be raised to 62. 
Government, after a lapse of years, 
have agreed to that. I do not think 
that it will serve any purpose if a 
Member is appointed at the age of 54 
or so as a Member because they have 
to retire after the six year term. And 
ao the enhancement of age limit will 
not help them at all. It will help 
only those officers who are appointed 
on the eve of retirement. That is, if 
an officer, at the age of 58, is appoint
ed, he will get four yean. Therefore, 
I would suggest that since the age 
limit is raised to 62, the term 6 years 
or at the age of 62, whichever is earli
er may not be there and that may be 
removed. Every Member should re
tire at the age of 62. Suppose a per
son is considered to be very good and 
he is appointed at the age of S2 or 54. 
After six years, he should retire. Be 
cannot have this benefit of enhance
ment of the age-limit for them. Mr 
submission is this Hie High Court 
Judges, on retirement, can practise— 
not Inf the same high court—In other 
high courts. Similarly, a Supreme 
Court judge cannot practise in the 
Supreme Court. But he can be ap
pointed as a Chairman of the Com
mission.

He mb also become an arbitrator, 
the Members «C the P IC .

after having accepted the member
ship of the Commission, Is debarred 
and cannot serve anywhere either in 
the States or in the Union Govern' 
ment. Therefore, this condition of 
six years should be removed.

I agree with the hon. Member when 
he said that there should not be any 
disparity as between members of the 
P.S.Cs. and the U.PJ3.C. Sixty-two is 
the limit fixed for the Membei = of 
the P.S.C. and sixty-five for the Mem
bers of U.P.S.C. Why not you fix 65 
for everybody? After all, a Member 
of the P.S.C. can be promoted or 
transferred to the TJFSC as a Mem
ber. Another submission of mine on 
this Bill is this.

Article 316 says:—
“Provided that as nearly as may 

be one-half of the members of 
every Public Service Commission 
shall be persons who at the dates of 
their respective appointments have 
held office for at least ten years..*’
That means if there are three Mem

bers in P.S.C, one at least should be 
a Government officer of not less than 
ten years The qualification of the 
two other Members is not laid down.
I think nothing is said about thfs 
academicians. Therefore, I submit 
that of the other two Members, one 
member should be either from the 
Scheduled Castes or from the Sche
duled Tribes.

If you read Art. 164 of the Consti
tution, you will find that in the States 
of Bihar, Madhya Pradesh and Orissa, 
there should be a Minister separately 
in charge of tribal welfare who will 
also look after the welfare of the 
scheduled castes and other backward 
classes. Like that, why not we think 
of having one Member where the tri
bal population is preponderant from 
the scheduled tribes and from the 
scheduled castes where the scheduled 
castes are preponderant—in the other 
states? This will allay the fears of 
the weaker sections and the member 
can also keep a watch over the re
cruitment.
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In Orissa, we got a Member from 
the scheduled tribes. He is a Law 
Graduate. H« was a member of this 
House far 10 years and then he was 
the Minister in the State for five 
years. He was appointed as a Mem
ber of Orissa Public Service Commis
sion two or three years ago. The 
Chairman of the Orissa Public Ser
vice Commission died But, this 
member, who is a S.T., was not ap
pointed as Chairman but some one 
else was appointed as Chairman I am 
not holding a brief for him I am 
only stating the facts as to how the 
weaker sections’ claim is being Ig
nored

It is for the consideration of the 
Government I do not expect the Mi* 
nister to reply off-hand but I have 
placed these suggestions to be consi
dered by the Government at an app
ropriate time

Sir, I would also like to suggest 
that one member out of the three 
members of a Public Service Com
mission should be from another State. 
Tills will bring a certain amount of 
objectivity in appointments and se
lections

Sir, Railways have their own Ser
vice Commission Now, the nationa
lised banks are asking for a separate 
Service Commission This duplica
tion of commissions, in my view, will 
not add to the efficiency of the re
cruitment policy. In the reports sub
mitted by the Scheduled Castes and 
Scheduled Tribes Committee we find 
certain grievances having been men
tioned about the recruitment of weak
er sections. The Government should 
have an integrated outlook on all 
these matters. With these suggestions, 
Z support this Bill.

SHRI K. MAYATHEVAR (Dindl- 
gul): Mr. Speaker, Sir, although I 
support this Bill yet 1 want to make 
certain suggestions to be considered

by 4he Government and the bon. Mi
nister before the pasting of this BUL

Now we are raising the of theee 
members from 60 to 02. Die Central 
and State Government servants were' 
allowed to work up to 55 years of age 
previously. Now, the age has been 
raised to 58 years. Similarly, the 
High Court judges’ age has been rais
ed from 60 to 62. As such, it is better 
to have an identical rise In the re
tirement age of these public service 
commission members. But, Sir, in 
the recent years we are talking much 
for younger generations. So far as 
my personal opinion is concerned, the 
directly appointed or selected IAS, 
IPS and IFS officers are more efficient 
in serving the public without fear and 
favour I do not blame the elderly 
people. They may be more wise and 
experienced but we must not cut the 
opportunities to be provided to the 
younger generations Take for ins
tance, the younger Ministers are more 
efficient and energetic. I do n°* say 
the elder Ministers are not working 
but the younger Ministers can afford 
to work more and more They have 
the energy to work Sir, we must 
consider that more chances and op
portunities should be provided to 
younger generations but I do not ob
ject to this raising of age

Then I want to say a few 
words about the Tamil Nadu Pub
lic Service Commission. I do not 
blame any member presently func
tioning there; I do not blame any
body directly, because we are not at 
all aware whether these things are 
going on even now. As the hon. Mi
nister knows fully, under the previ
ous regime, Group I posts, I>eputy 
Collector, Deputy Superintendent etc., 
were sold in the open market for 
Rs. 25,000 each, Group II for Bs. 15,000 
each, Group 111 for Rs. 10,000 each 
and Group IV—clerical posts—were 
sold for Rs. 5,000 each. The present 
Chairman and members were serving 
under the previous regime. I do not 
bring any charge against them. They 
were dancing and acting to the tune 
of the previous regime. They were
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peadently. The previous regime was 
directing the Tamil Nadu Public Ser
vice Commission Chairmen and mem
bers to select their own people not on 
merits, not on the basis of education, 
not on the consideration of the can
didates being of the Backward Class
es or Scheduled Castes, but on the 
basis of some consideration. X would 
jpk the Minister to verify how many 
Scheduled Caste people were selected 
for Group I, II, III and IV in Tamil 
Nadu from 1969 to 1976. They were 
selected not on merit but on some 
other consideration we all know what 
that consideration was. 'So, I would 
request the hon. Minister to look into 
the matter and see whether the pre
sent Commission is working indepen
dently, honestly, purely and in a 
straightforward manner without in
terference from any political party 
including our parties, the ADMK, 
Congress Party or the Communist 
Party. Politicians should not over- 
power.them by recommending un
qualified persons to be selected for 
responsible services like Group ’ I, 
Group II and other posts.

So far as the present state of affairs 
is concerned, we do not know what is 
happening. But the people of Tamil 
Nadu strongly, reasonably and reliab
ly suspr-t that the old thing may 
continue and educated people cannot 
get chance as they-did not get chance 
from 1969 to 1976. I would, there
fore, request the Minister to verify 
from the present Chairman and mem
bers whether they are making their 
selections purely On the ground of 
merits of the applicants and candi- 
-dates or otherwise.

One word more about the Tamil 
Nadu Public Service Commission. 
They are doing the work mechanical
ly and very slowly. They held writt
en test or examination three years 
mgo. Students and candidates had 
appeared long ago. They have passed 
the examination and results are an
nounced. But the appointments are 
jBafla after five years, three yean «

two years. Appointments are made 
on the basis of payment of money to 
so many people inside and outside.

So I request the Minister to eee 
that corruption and corrupt practices 
in Tamil Nadu are completely rooted 
out at least at this tftage.

I also request the hon. Minister, 
who is very famous in Tamil Nadu, 
who is a very appreciated personality 
in Tamil Nadu, to look into these 
matters and take remedial steps and 
also to purify the Public Service 
Commission. With these words, I 
support the Bill.

SHRI B. R. SHUKLA (Bahraich): 
I extend my support to this Constitu
tion Amendment Bill. Many of the 
members are perhaps under the 
mistaken belief that this Amendment 
Bill will debar or discourage the 
recruitment of young, talented 
persons from becoming members of 
the Public Service Commission. 'Hiere 
is nothing either in the amendment 
or in the original Constitution which 
prevents the Governor or the Resi
dent from recruiting younger persons. 
What it says is that half of the 
strength of the Public Service Com
mission shall be of those persons who 
have served at least for ten years 
either under the State Service or 
under the Central Service.

Shri Daga today has suddenly 
emerged as a new advocate of 
socialist pattern and equality. In all 
the other spheres he has been advo
cating the cause of class interest. 
Now, complete equality is impossible 
not only in governmental structure 
which Is based on mixed economy. 
It is also not possible in socialist 
countries. The limited object of this 
Bill is only one; the age 'of chairmen 
and members of the public service 
commission should be raised from 60 
to 62, that is the age of retirement. 
The reason is that when they cease to 
hold the office in the public service 
commission according to the constitu
tion they are ineligible to be employed 
on any governmental posts. After 
retirement other categories of fl®v-
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ernment servants can be appointed to 
various jobs. A district judge can be 
re-employed a* a judge of an indust
rial tribunal or a labour tribunal. A 
High Court judge is eligible to 
practise in the Supreme Court after 
retirement; he can also be made a 
judge of *he Supreme Court. Those 
who retire as members of the public 
service commission will not get any 
job. In erder to attract talented 
people, it is thought necessary to raise 
the age from 80 to 62. I think it is 
a salutary provision; it should have 
been provided much earlier. However, 
better late than never. I therefore 
welcome this provision.

This occasion has been utilised for 
criticising the functioning of the state 
public service commissions. I am in
• position neither to refute nor to 
affirm what they had said. It ‘.nust 
be said to the credit of the Public 
Service Commission of India that it 
has stood the test of time and if lapses 
Or deviations or deflections from the 
right type of conduct have occurred 
our share in the matter is none 
the less because if the state 
governments themselves have in
dulged in indiscriminate jobbery and 
nepotism without caring for public 
interest what else could be expected 
of the members of the public service 
commission who are nobody else than 
the creature of the government itself? 
Therefore, all should combine—the 
politicians, ministers, members of the 
legislature, to ensure fair and efficient 
functioning of the public service com
missions.

Smooth, efficient and impartial 
running of government does require 
maintenance of independent, impar
tial and efficient service cadres and 
that can be ensured only when we 
ensure the right type of persons to 
to* included as members of the public 
service commission. This Is a limited 
BUI and I do not want to take more 
Of your time; I finish by extending 
once more my wholehearted support 
to this Bill.

mb. srtiAxiRj awl a  st w m m *

SHRI R. R. SHARMA (Bafada): 
rose—

MR. SPEAKER; He can start after 
lunch. The House stands adjourn 
for lunch till 14.00 hours,

18.01 hr*.
The Lok Sabha adjourned for Lunch 

till Fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at Four Minutes past fourteen 

of the Clock.

pda Dbfuty-Spsaker in the Chair]

CONSTITUTION (FORTY -THIRD
AMENDMENT) BILL—Contd.

MR DEPUTY-SPEAKER: Shri
R R. Sharma.
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m jfwnw rg i fv  ssflr
i v p v  «r^ *rf&
fiaA ̂  % f t  gm t trfirmsr 5? srmmr ̂  
fo  trr$ «5*r xx*m frevref th x ir fto  
W i t  *flf *Nmff |r trr?»f f̂lrr u w  
fpw* tfr$ w  tntf 11 «r*ror
*  t f t  $ v  &  t

wnrTOfl w
$  ir t  3  i % * ita  x m  w m r fF ft  
m %  f r e w f  « f t r  t o w *  # * t  

fa a f? r  f?rf«r e s  ^  v\ s n *

* ‘
MR. DEPUTY-SPEAKER It has 

been announced that the voting will 
take place at 2 30 Still, a large 
number of speakers have given their 
names. I will go by the serial 
number here How long will the bon 
Minister take’

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS, DEPARTMENT OF PERSON
NEL AND ADMINISTRATIVE RE
FORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA)' Fifteen minutes

MR DEPUTY-SPEAKER: Now, I
have barely seven or eight minutes 
X can at the most accommodate two 
more, not more than that I will go 
by the serial number here.

frft ftqr (*pr?) *rr»Ffrr**rr-
CTST aft, *1$ 3ft <TWTT 3TTT #faUH
(tfvtarcr) «wrr »urr | 

tfsftnsrfr 1 j r f  wrtff $  sr^r *rt ary 
it <TT*HV isfhitaff % vnvN 1 ifarcr 

TO% ««P 9 1  ** ifotkrs 9TWT *!«1T 
| »
*ft ftp t$$*ftftn?3 *At  sft’&W fTJffaR
* 1 <. *rr f y x f a  dVi < jnff

$  vttft> $  w*ra $ftr # 

*sfw  <p>d <ftor i f t  arHt i  wwti'

*  1 $ ir  If wHim hwi w t
w n ftv  11  if q$ vym  

*npnr jr fk itf
t f  ** rce «ft ifcr ir  
f  1 ĉriNr

«rsnr *  wffonr f t  nz yrrfwr 
^  1 1 v f a *  wwrfcwftJra*?*

1 tmftwrr$ftrftRi% 
*ft %*w »r#2r
«nft*rf «fa$nn: t a a  % ftr&,
# «ft f’TTT’T % f*rir vft«r ^  *9

«r f^ f gfird % ITTT vfV f fo
t 5rm 5  ffwfrcrr (  

t  vnrRWF q?F?rr ift ̂ f»ft fsrtt 
?rc5 'nrmr $e$t ^ tft

t #  ̂ r?r t , qTH^wnr ^rr*wrd 
arart STRff ^ t  *TPT fWTT ^ fv
wft <rr?ft r « fn ^  ̂  5Kf wrf^ 
«ftT w  Pw wnr % fiR  wnrr ’arftir 
ft? wft»OT w  wrrft

l̂r 3rw*fr 1 xx  <R*»>r5r ^  w  
ftrar t t  w ^ ? r  iffrm  5 1
SHRI B. V NAIK (Kanara): I feel 

that the Constitution (Amendment) 
Bill extends by two more years the 
age limit of the Members of the 
State Service Commissions, as has 
been said, to make the post more at
tractive, but I think that the hon. 
Minister should kindly see that the 
Members of the Public Service Com
mission must also be attractive enough 
for adorning that post, then only will 
they be m n position to deserve it

One of the things that the public 
service cammi?«kma have got to be 
made more effective, because they 
control the vital services, is that, at 
present, the functioning of most of the 
public service commissions at the 
State level has been having very many 
things to be desired. It is a fact that 
when it comes to the consideration of
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merit, leaving aside other considera
tion* oven within the reserved aeife, 
there has got to be the consideration 
o f  merit. If you want to And out me* 
rftorious candidates amongs the can
didates who have to select a group 
of persons for a number of jobs, it 
means that the most meritorious peo
ple should be there and they should 
constitute the public service commis
sions. We are not at all certain that 
in selecting the selectors, the various 
State Governments have done their 
job. So, until and unless, the com
position of the public service com
mission is improved mere making the 
service conditions for these members 
more attractive is not going to serve 
the purpose

The time has come when it is not 
a question whether merit alone is con
cerned, all other factors heing equal It 
is now the percentage of merit of the 
•c-indi^a'*s, how many of the candi
dates who hsvp been selected are 
selected on the basis of ment and how 
many of them on considerations other 
than merit

MR. DEPUTY-SPEAKER Which 
candidates? Candidates for the mem
bership of the public service commis
sion?

SHRI B V NAIK: I am saying
about the candidates who are selected 
for the various services.

MR DEPUTY SPEAKER- We are 
talking of the extension of age of the 
members of tho public service commis
sion. We are not talking of other 
services.

SHRI B V NAIK: All these
things come up or. account of the fact 
that public service commissions at 
the various levels have not been per
forming according to the desires of the 
Constitution makers. It is in order to 
improve their functioning that we are 

-aayittg today that the people who are

omce tiui* »hovtl£ be in fi position to 
be there till the age of 62 or six ywat* 
of service, whichever is 1mm,

When we come to the functioning 
of various service commissions, at
was suggested by some of the hon.
Members, there is the railway service 
commission; there ia the banking ser
vice commission and there are separate 
recruitments for various posts. As
long as our requirements for the
governance of our country are limited, 
we can welcome a measure of non
specialisation in regard to the services. 
Now, the requirements of banking are 
different; the requirements of public 
sector agencies sre different; the re
quirements of the railways are dif
ferent. So, under the circumstances, 
even in spite of the fact of the inte
gration and such other lofty ideals, 
the clubbing together of the functions 
m one singular agency, might, at
the present juncture, create more of 
difficulties in as much as the specialis
ed requirements of the varoius sec
tors are not looked into

In bnef in the management termi
nology, the recruitment is a function 
essentially of the management In the 
management of the government, there
fore, to have recruitment in the hands 
of a group of people who are ulti
mately not responsible for the manage 
ment of the government may be called 
actually as bad management I would 
say, in the broader persoective and 
in the historical persoective. the 
public sei'.ice commissions both ft 
the Centre and in the States are the 
left-over and the hangover of the 
colonial tvpe of administration and, 
for the current needs of the public, 
private and other sectors of our eco
nomy as well as the service, the func
tions of the service commissions per 
se would be extremely limited.

Z hope at th«* time when we take tv  
modernisation of the Government and 
the services, some more thought will 
be applied In regard to the Service 
Commissions and their composttfem.
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SHRI OM MEHTA; Mr. Deputy- 
Spealter, Sir, I am thankful to the hon. 
Members on both sides of the House 
who have supported this Bill.

A few points have been raised. Mir. 
Sokhi Bald that it should be made more 
attractive Or something like that I 
must tell him that we are raising the 
retirement age of the Members of the 
Public Service Commission from 60 
years to 62 years, only to make the 
job more attractive. We have found 
that in the Universities they have 
raised the retirement age to 60 years 
and, therefore, it is very difficult to 
get academicians from Universities 
for appointment to the Public Ser
vice Commission, and when we do not 
get them, it becomes difficult to get 
proper persons for the proper job. It 
was only keeping that in view that 
we thought that the retirement age 
of the Members of the Public Service 
Commission should be raised to 62 
years, so that we can get more and 
more people from the academic circle 
and these appointments are made 
more and more attractive.

It has been asked as to why we 
Bhould not raise it to 65 years equiva
lent to the age of retirement of the 
Members of the Union Public Service 
Commission. I must say here that the 
judges of the State High Courts re
tire at the age of 62 years, and when 
we come to the Supreme Court, we 
find that the retirement age of the 
Supreme Court judges is 65 years. This 
has been kept only for this purpose; 
when the judges are in the State 
High Courts, they get some experience 
of trying cases, and if some of them 
prove themselves to be very good, 
they can be selected for the Supreme 
Court, liike that, in the case of state 
public service Commission Members 
•Iso, when they retire at the age of 
62 years—with the passing of this Con
stitution Amendment Bill—if Govern- 
ment find that some of them have 
Adne exceptionally good work, they 
can he taken in the Union Service 
Commission where they can go upto 
1600 LS—8.

65 years. So, this difference In the re
tirement age is there between the 
judges of the High Courts and the 
judges of the Supreme Court. Simi
larly, we have kept this difference In 
th« retirement age between the Mem
bers of the State public service Com
mission and the Members of the tJ. 
P. S. C.

It has been said that some younger 
people should be attracted to it. There 
are two difficulties in the younger 
people coming to this. One is that 
the Constitution has put a bar that 
those who enter the public Service 
Commission and the Union Public 
Service Commission cannot take any 
other service after that if a younger 
person comes there, the condition is 
that he has to retire either after com
pleting six years so that he does not 
monopolise it or when he has com
pleted the age of 62 years in the case 
of PSC—if this Constitution Amend
ment Bill is passed. Article 310 of the 
Constitution prohibits Members of 
the Public Service Commissions from 
taking up any employment under 
Government after their retirement. 
This provision has been made to 
ensure impartiality and independence 
of Members of PSCs. This restriction 
being there, it is very difficult to .. . .

SHRI VASANT SATHE (Akola): 
Can a professor not go back in the 
University after working in the Pub
lic Service Commission?

SHRI OM MEHTA: The age of re
tirement there is 60 years. Naturally 
if he retired at the age of 62 or 65 
here___

SHRI AMRIT NAHATA (Barmef): 
If you take a young professor in the 
Commission, after working in the 
Commission, can he go back to the 
university?

SHRI OM MEHTA: We shall ex
mine that; I am not definite whether 
he can go back to that service or not. 
But he cannot take up any service 
under the Government.
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A suggestion has .been made .by Mr. 
:S-a~er:jee: wh~ not g,ive extension of 
one or two "¥ears if we find that a 
particulai.· person is doing his job .very 
well. ··1 would' like to point out that 
this is a Constitutional prov1s1on. 
Government cannot give extension of 
one or two years after 62 years----'after 
the House deddes that the age of re-
tirement will be raised to 62 years. 

.$hri Jagqnatha Rao suggested .that 
a Scheduled Cast.~ and Sch.eduled 
Tribe Memb'er should also be on the 
Service CommisE'ions. I hiJ.Ve got the 
figures which have qeen given by the 
Scheduled Castes . ,and Scheduled 
Tribes Commissioner in his report, 
that upto 1973-74, the total number 
o:f Public Service Co:i:rimission Mem-
bers is 80 out of which 9 belong to 
Scheduled Castes and 9 belong ·.to 
Scheduled Tribes. That comes · to 
22.25 p.er cent. And in the Union 
Publi.c Service Commission also we 
ar,e keeping tJ:i.js in view so ,that at 
any ti1J1e there is a m!m1ber· from the 
Sphed_uJed Ga.st es and op,e from the 
Sc,h.eduled Tribes. 

SHRI R. V. SW AMIN ATHAN 
(Madurai): Mr Singaravelu is a 
Scheduled Caste man. 

SHRI OM MEHTA: Until recently 
Shri A. K. Dhan had been a member. 
He comes from Scheduled Trib,es. 
'tlwrefore, we are keeping this i.n 
view thatJ our friends from Scheduled 
Castes and Scheduled Tribes get due 
representation. 

Another matter has been raised 
about the Banking Service Com-
mission and. tl:he Railways Services 
Commission. I think there is some 
mi.~apprehension and I must make it 
ciear thsit through the Railway '$er-
vic.e C,«;n~1mi~sion' o!llY recruitmen~ to 
Class IU posts is done. For Class I 
anq II posts in tbe railways it is the 
UPSC which makes the recruitment. 

.~pout _the J;}anking Sen~ice Com-
mission qecause .the jqbs are of ._a 
t~~hnic~l nature recently the Houre 
has passed.· a :Bih that there shoul.d 
be .a separate Banking ~ervices Co:(!l-
mi~::ii~I1· 'sb, nah.~raiI.:Y beiqg a' servtc~ 
of specialis.ed 11ature, it is kept out. 
of the pUrview of the UPSC. 

A point has been raised about 
recruitment in the pubUc u11derta~
ings also. This was .one of the recom-: 
m.endations of .the A.dminis~rative J;te-
forms. Commission fals.e but e.;'lrlie:t 
the Go;vernment did not accept it. A$ 
there has been a demand ra~sed that 
~he UP.SC should recruit for pub,lic 
sector also, we will examine it . an(t 
find out whether it is possible to make 
:recr,uitment thJ;ough the Public Ser-
vice Commission and take the pro"= 
posal to the Cabinet. , 

Shri Maya Thevar has raised a verYJ 
important point and that is that iru 
Tamil Nadu the Members of the Pub-· 
lie Service Ccmmision who are there, 
are recruiting p.ersons by getting 
bribes and taking money and other 
things. We do :oat know the veracity 
of ithis charge . but this charge has 
been m ?-d.e on the fl,oor of the 'Ho1,1se 
jhat the people recruited are not the 
l;>est people or ~he fitte.st peo,ple but 
p_eople who c.an pay more. Our Con-
stitution-makers kept such ~onting
er,i,cies in view and they ha:ve said that 
corrupt practic.es and irregu.larities 
amongst the Public Serv.ic.e OOm-
mi13sion M£mt:ers shall be dealt wltb: 
under Article 317. Under Art 317 
there is a provision for the President 
to remove the Chairman and JY.[em-
bers of tpe '(JP.SC as well as th.e 
S_tate Service Commissio.ns after mak-· 
ing a refel'.e.nc..e to the Supreme Court 
or l}olding ~n inq.:uiry l;lnd sending· 
its report. S;p,Picific allegations against 
individual Ch~irmen and Members 
c~n be processed in this manner. In 
th.e Cop.sti.tution th.ere is a pr,ovision..,.,.. 
Art 317 which says: 

"(P Subjec~ to the prov1s1ons of 
clause (3), the Chairman: or an~ 
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3&*r yiimffufr at a Ptftflk ttehrloe 
■tjnmmlfwo, ihiB wily be latnawfcd 
from 1& Office by drdfcr Of tile 
£rasid<uxt on the ground o£ misbe- 
■fcuvlour rffter the Supreme Court, 
on Mgtfetece being made to 
it by the President, feta, on inquiry 
lield th accordance with the pro
cedure prescribed in that behalf 
under article 145, reported that the 
Chairman or such Other member, 
as the ease may be, ought on any 
such ground to "be removed.

* * *
(8) Notwithstanding anything in 

clause (1), the President may by 
order remove from office the Chair
man or any other member of a 
Public Service Commission if the 
Chairman or such other member, 
as the case may be—

(a) is adjudged an insolvent; or
(b) engages during his term of

office in any paid employment 
outside the duties of his office; 
°r »

(c) is, in the opinion of the 
President, unfit to continue in 
office by reason of infirmity of 
mind or body.”

So, Sir, our Constitution makers, 
the founding fathers of our Constitu
tion, have already kept a provision 
in the Constitution If there are speci
fic charges, those charges are brought 
before the President who refers them 
to the Supreme Court. Then, on the 
advice of the Supreme Court, the 
Member of the UPSC or PSC can 
be removed from office.

These are the few points which 
have been raised. I think I have tried 
to cover aU the points. The other mat- 
tfer whkfh ha* been raised is why not 
nUte everyone at the age of 62. It 
is not feasible. When we have fixed 
Hie age at 63 far UPSC members, 
Jum can w* feting it down to 62. This 
•M)IIin has been fixed under the 
tQonsttt&tita.

SHRi VASANT *BA98E: Byattend- 
tag the Constitution, this can be done.

6HBI OM METHA: fthy shmttd it 
be brought down? I ha via already wM 
that if Mr. Sattie is experience and 
if he is appointed in the Piiblic Ser
vice Commission, he may continue 
there till he attaihs the age of 82. 
There is no question of making any 
provision of half the members from 
the service and half from the ex* 
perts in the field. The Member of 
Parliament has a right to be a mem
ber of the P. S. C. if he is selected 
by the State Governments or by the 
Union Government. There is no ques
tion that hr is debarred from being 
appointed The only thing is that up 
to the age of 62, he can remain in 
Public Service Commission of the 
State; if he proves that he is com
petent and veiy intelligent, then he 
can be taken in the U. P. S. C. and be 
can remain there and retire at the 
age of 65. There is no bar for a Mem
ber of Parliament to be a Member of 
the U P S C .

SHRI VASANT SATHE: In our
country younger people are now 
demanding that the age tfrould be 
lowered down. Older people must 
retire and make room for younger 
people. You are making room for the 
older people.

SHRI OM MEHTA: There is a
provision that he can continue in the 
Public Service Commission only tor 
a period Of six years If a younger 
person is taken at the age of forty, 
he can continue upto forty-six and 
then he will retire from the Public 
Service Commission. Younger people 
won’t, like to so  to Public Service 
Commission bcrause they want be 
able to lake any other job after 96.
It would be difficult for the pebple 
to retire from service at the age of 
forty-six. (Interruptions). At least 
they cannot go and join any govern
ment service.

Shri Hari Singh Said that aU gazet
ted officers should be recruited through
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tShri Oax Merita]
the IT.P.S.C That is being done. In 
all cervices, whether it is in the IAS 
or IPS Indian Forest Service, or otfier 
Central Services, they are being rec
ruited through the U P.S C. Similar
ly, in the States also, all the gazet
ted officers are being recruited through 
their respective Public Service Com
missions.

About selecting the selectors, Mr 
Naik said that we have to be careful 
about selecting the selectors I can 
assure him that to the best of our 
ability, we are trying to select the 
most competent people

TW ŴTBf q|f$9 • fiwflr ^nr % 
arrftnff *t awtfwr ft,

fafwr fatf 3n% wrffrq- i

The persona appointed in the Pub
lic Service Commission should be 
according to the percentage of popu
lation In Madhya Pradesh, what is 
the population? That ratio should be 
taken into consideration

SHRI OM MEHTA I have already 
clarified t*iat point which was raised 
by the lion Member That was about 
the 16 Members of the scheduled cas
tes and scheduled tribes Their per
centage comes to 2 5 We do not take 
the percentage of an individual state 
but we go by the percentage of the 
population of the whole country

***** : *r«ft ift
*?rrif fa  «r* fa r  wt ?rrf ar«Pr 
fj#T *srw i <rt v>f 60 ar# v f ijrar t  
f r s m ^ f r s r r  f  7

*t wt*r %jptt : firaftfcFwqTfft 
vr m  $ i aw fatft

It is our fluty to htfng & M o n  Parlia
ment and «et4t pawed**1 The tfbtrs 
ase minor things. 'Vfatfc ttape words~~.

SHRI D. BASUMATAftl (Xakra- 
jhar): Sir, it is an accepted princi
ple of the Government that there 
should be one scheduled caste and 
scheduled tribe member in every 
Public Service Commission and Union 
Public Service Commission. To start 
with, Government have appointed one 
scheduled caste member in the UPSC. 
I congratulate the Government tor 
that

SHRI OM MEHTA' There is not 
an agreed principle but it is by con
vention

SHRIMATI SAVTTRI SHYAM 
(Aonla) Is there any lady member 
in these commissions?

SHRI OM MFHTA Sir, nobody 
raised this point when the debate was 
going on I will have to find out
about thi3 The other day some pub
lic service commission member met 
me and told me that w the Punjab 
Public Ssrvue Commission there is a 
lady member and also a scheduled 
caste member

SHRI R \ SWAMINATHAN Sir, 
the hon Minister mentioned in his 
rep’y that one hon Member, Shn 
Mayathevar made a remark that the 
Chairman and the members of the 
Madras Public Service Commission are 
taking bribes This is an unfor
tunate remmk

MR DEPUTY SPEAKER You are 
not to make a speech

SHRI VASANT SATHE Sir, the 
point made by Savitri ji Is very rele
vant because member after member 
has suggested that the term of the 
member in the Public Service Com
mission should be matte more attrac
tive. I believe it is from that point 
of view that she suggested that Jo
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each public service commission if you 
have a policy of having a scheduled 
caste and also a lady member that 
will make the term more attractive.

to j$ f fcw (»ffert$r&): sme w

'STTPT g  f a  qfs?np F p R T  T * f V » R  % 

s*W 3 ftT | $ g?r*tf *rrtT 

t ft flv r rcr  vr *?rr | * tw tt  

w  Rrtffewr^r^nPTTt <rt t  w r  

f w r t  n w  «p> tot % fair 
sN tt|  fc  farcr *pt art w r  

& «rfwnF «fSr«r ^
* wroft *Pt ^rciT |^*rf*nr aqpr

*ft tfcrt % f«P Stft $  *ft

qfi^rv sf*re **rhr» ^ Hi'iMSM' ̂  tf?«r 
s f o r e w  ^sr*£spr fnff f*mT fit 

«R T «rv iT ^ arT frT t?ft^ 5rT T 9t|  fa  

^  apt Wrrarir ftrft^WFT ?

SHRI OM MEHTA: It is the po
licy of the Government that the fittest 
and the most efficient person should 

*be selected. We do not proceed on 
caste and creed basis.

MR. DEPUTY SPEAKER: Before
I put the motion for consideration to 
the vote of the House, this being a 
Constitution (Amendment) Bill, vot
ing has to be by Division.

Let the lobbies be cleared.

The lobbies have been cleared. The 
question is:

"That the Bill further to amend 
the Constitution of India  ̂be taken 
into contidei ation."

, The Lok Sabha divided:

Division No. S]
[14.40 hr*.

AYES
Agrawal, Shri Shrikxishna 
Ahirwar, Shri Nathu Ram 
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Ankineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Sinfth Shri

Babunath Singh, Shri 
Bajpai, Shri Vidya Dhar 
Balakrishniah, Shri T.
Banera, Shri Hamendra Singh 
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Basappa, Shri K.
Basumatari, Shri D.
Bhagat, Shri H. K. L.
Bhargave, Shri Basheshwar Nath 
Bhatia, Shn Raghunandan Lai 
Bhattacharyyia, Shri Chapalendu 
Bbaura, Shri B. S.
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh—Kotah, Shri 
Buta Singh, Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chandrashekh arappa Veerabasappa,

Shri T. V.
Chaturvedi, Shri Rohan Lai
Chaudhari, Shri Amansinh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
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CheUachami, Shri A M 
Chhotey Lai, Shri 
Cbhuttcn Lai* « * !  
ChikkaUogaiah* Shri K 
ChOudhary, Shri B S
XXaga, sfatl M C 
Dalbir Singh, Shn 
Dallp Slngh,»Sbri 
Daxnani, Shri S R.
Darbara Singh, Shri 
Das, Shri Anadl Charan 
Daschowdhury, Shri B K.
Deb, fchri Dasaratha 
Deo, Shri 5  N Singh 
Desai, Shn D D 
Deshmukh, Shn K G 
Deshmukh, Shri Shivaji Rao S 
Dhamankar, Shri 
Dharamgaj Singh, Shri 

DhiUon, Dr G S 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G C 
Dixit, Shri Jagdish Chandra 
Dube, Shri J P 
Dwivedl, Shri Nageshwar

JSngti, Shri Biren 
Gaekwad, Shn Fatehsinghrao 
Gandhi, Shrimati Indira 
Ganesh, Shri K R 
Ganga Devi, Shrimati 
Gangadeb, Shri P 
Garcha, Shri Devinder Singh 
Gavit, Shri T BL 
Ghosh, Shri P K 
Girl, Stei 8. B 
Girl, Shri V Shanker 
Godara, Shri Mani Ram 
Codfrey, Shrimati M 
Jiokhale, Shri H R 
Gomango, Shri Girldhar

Gopal, Shri S.
Goawami, flfoi DImak Cfcagdta
Gotkhlnde, Shri Annaaaheb 
Gowda, Shri Pampan

Hansda, Shri Subodh 
Hari Kishor® Singh, Shri 
Hari Singh, Stei 
Haakua, Skxi M M.

IShaque, Shri A K  M

Jadeja, Shri D P 
Jamilurrahmaa, Shri Md 
Joahi, Sihn Popatlal M 
Joshl, Shrimati Subhadra

Kadam, Shn Dattajirao 
Kadam Shn J C 
Kadannappalli, Shn Raxnachandran 
Kader, Shri S A 
Kailaa, Dr
Kakodloar, Shn Purushottam 
Kakoli Shri Robin 
Kamakshalah Shri D 
Kamala Prasad, Shn 
Kajnble, Shri T D 
Kaxnla Kuman, Kumari 
Kapur, Shri Sat Pal 
Kaul, Shrimati Sheila 
Kavde, Shn B R 
Khadilkar, Shri R K  

Khan, Shn L H 
Kinder Lai, Shri 
Kisku, Shri A K.
Kotoki, Shri Lilsiihar 
Kotrashetti, Shn A K.
Koya, Shri C H. Mobamed 
Krlshnan, Shri B R 
KrUfanan, StaL G. Y.
Kxishnan, Shrimati Parvat&i 
Kulk&rni, Shri Raja 
Kureel, Shri 9s Tk
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Xj&katppa, Shri K. 
l«mbodar Boliyar, Shrl 
laakar, Shrl Nihar 
iUitfal Haque, Shrl 
-*Madhukar’, Shri K. M. 
Mahajan, Shri Vikram 
Mahajan, Shri Y. &
Maharaj Singh, Shri 
Mahiahi, Dr. Sarojinl 
Majhi, Shri Gajadhar 
.Majhi, §hri Kumar 
Malaviya, Shri K_ D.
Malhotra, Shri Inder J.
Malika rjun, Shri 
Mandal, Shri Jagdish Narain 
Mandal, Shri Yamuna Prasad 
Manhar, Shn Bhagatram 
Maurya, Shri B. P. 
Mayathevar, Shri K.
Mehta, Dr. Mahipatray 
Melkote, Dr. G. S.
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Miahra, Shri G. S.
Mishra, Shri Jagannath 
Mohammad Tahir, Shri 
Mohammad Yusuf, Shri 
Mohan Swarup, Shri 
Mohapatra, Shri Sbyam Sunder 
Moham, Shri F. H.
Munai, Shri Priya Ranjan Das 
Murtfay, Shri B. S.
Nahata, Shri Amrlt 
Naik, Shri B. V.
Nanda, Shn G. L.
Negi, Shri Pratap Singh. 
Nimbalkar, Shri 
Oraon, Shri Tuna 
Painull, Shri Paripooraanand 
Palodkar, Stari Manlknp 
Itondey, Shri Damodar

Pandey, Shri Krishna Chandra, 
Pandey, Shri Narsingh Narain 
Pandey, Shri It. S.
Pandit, Shri S. T.
PanigraM, Shrl Chintamani 
Pant, Shri K. C.
Paokai Haokip, Shrl 
Parashar, Prof. Narain Chand 
Parikh, Shri Raaiklal 
Parthasarathy, Shrl P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvlnd M.
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patil, Shri Anantra 
Patil, Shri C. A.
Patil, Shrl E. V. Vikhe 
Patil, Shrl Krishnarao 
Patil, Shri T. A.
Patnaik, Shri Banamall 
Patnalk, Sbri J. B.
Peje, Shri S. L.
Pradhan, Shri Dhan Shah 
Pradhani, Shri K.
Purty, Shrl M. S- 
Raghu Ramaiah, Shrl K.
Rai, Shri S. K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shn 
Rajdeo Singh, Shrl 
Raju, Shrl P. V. G.
Ram Prakash, Shrl 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shrl 
Bam Swarup, Shrl 
Raatji Ram, Shri 
Ramahekhar Prasad Singh, Sbri 
Ranabahadur Singh, Shri 
Rao, Shrimati B. Radhabai A. 
Rao, Slajri J. Bomeahwwr
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Bao, Shri Jagannath 
Rao, shri M S. Sanjeevi 
Rao, Shrl M Satyanarayaa 
Rao, Shri Nageswara 
Bao, Shri P. Ankweedu Prasada 
Rao, Shn Pattabhi Rama 
Rao, Shri Rajagopala 
Rao, Dr V .K .R  Varadaraja 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Ray, Shrimati Maya 
Reddi, Shn P. Antony 
Reddy, Shri K Ranreknshna 
Reddy, Shri P Ganga 
Reddy, Shri P Nara&imha 
Reddy, Shri P V 
Reddy, Shn Sidram 
Richhanya, Dr Govind Das 
Rohatgi, Shnmati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Dr 
Saini, Shri Mulki Raj 
Sambhali, Shn Ishaque 
Sanghi, Shn N K 
Sangliana, Shri 
Sankata Prasad, Dr 
Sant Bux Singh, Shri 
Sathe, Shn Vacant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Savitri Shyam, Shnmati 
Sayeed, Shrl P M.
Sen, Dr Ranen 
Sethi, Shri Arjun 
Shafee, Shrl A.
Shafquat Jung, Shri 
Sbailani, Shri Chandra 
Shambfcu Nath, Shri 
Shankar Dev, Shri 
Shankamand, Shri B.

Sharma, Shn A. P*
Sharma, Dr H, P.
Sharma, Shrl Madhoram 
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Sharma, Shn R B.
Sharma, Dr. Shanker Dayal 
Shastri, shn Buwanarayan 
Shastri, Shri Raja Ram 
Shastri, Shn Sheopujan 
Shenoy, Shri P R.
Shlnde, Shri Annasaheb P. 
Shivappa, Shn N 
Shivnath Singh, Shri 
Shukla, Shn B R.
Siddayya, Shri S M 
Siddheshwar Prasad, Prof,
Sinha, Shn Dharam Bir 
Sinha, Shn Nawal Kishore 
Sinha, Shri R K 
Sohan Lai, Shn T 
Sokhi, Sardar Swaran Singh 
Stephen, Shn C M 
Subranvaniam, Shn C 
Sudarsanam, Shn M 
Sunder Lai, Shn 
Suprendra Pal Singh, Shri 
Swaminathan, ghri R. V 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shn 
Tarodekar, Shri V B- 
Tayyab Hussain, Shri 
Tewan, Shri Shankar 
Thakre, Shn S B 
Thakur, Shri Krishnarao 
Tiwari, Shn Chandra Bhal Maui 
Tiwari, Shri R G.
Tombi Singh, Shn N 
Tula Ram, Shri 
Tulsiram, Shn V.
Uikey, Shri M. G.
Unnikrishnan, Shri K. V.
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Vekaria, Shri 
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Virbhadra Singh, Shri 
Viswanathan, Shri G.

Yadav, Shri Karan Singh 
Yadav, Shri N. P.
Yadav, Shri R. P.

Zulflquar All Khan, Shri 

NOES

"Chandrika Prasad, Shri 
*Jha, Shri Chiranjib 
*Krishnappa, Shri M. V.

MR. DEPUTY-SPEAKER: The re
sult** of the division is:

Ayes: 294; Noes: 3.

The motion is carried by a majority 
f the total membership of the House 
nd by a majority of not less than 
uro-thirds of the members present and 
oting.

The motion was adopted.

MR. DEPUTY -SPEAKER: We take 
p clause by clause consideration.

Clause 2. This also has to be voted 
pon by division. The Lobbies are 
dready cleared. The question is:

"That clause 2 stand part of the
BUT*.

T h e  L o k  Sabha d ivid e d .

DiviaUm No. 4] [14.42 fcra.
AYES

Agrawal, Shri Shrikrishna 
Ahirwar, Shzi Nathu Ram 
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Snigh, Shri 
Ankineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Bahunath Singh, Shri 
Bajpai, Shri Vidya Dhar 
Balakrishmah, Shri T.
Banera, Shri Hamendra Singh 
Banerjee, Shrimati Mukul 
Barman. Shri R. N.
Barua, Shri Bedabrata 
Basumatari, Shri D.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyyia, Shri Chapalendu 
Bhaura, Shri B. S.
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh—Kotah, Shri 
Buta Singh, Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D. B. 
Chandrashekharappa Veerabasappa  ̂

Shri T. V.
Chandrika Prasad, Shri 
Chaturvedi, Shri Rohan Lai 
Chaudharl, Shri Amarsinh

•Wrongly voted lor NOES. —
••The following Members also recorded there votes for AYES:—

Sarvash&l Dhamidhar Das, Tarun Gogol, M. Ram Gopal Reddy, Ram. 
Dayal, Genda Singh, Blrander Singh Rao and Dr. K. L. Rao.



-Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chellachami, Shri A. M. 
Chhotey Lai, Shri 
Chhutten Lai, Shri 
"Chikkalingaiah, Shri K. 
Choudhary, Shri B. E.
Daga, Shri M. C.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S, E.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dhamidhar 
Daschowdhury, Shri B. K.
Deb, Shri Dasaratha 
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Deshmukh, Shri K. G. 
Deshmukh, Shri Shivaji Rao & 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dhillon, Dr. G. S.
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, SHH G. C.
Dixit, Shri JagdJah Chandra 
Dube, Shri J. P.
Dwivedi, Shri Nagaohwar 
Engti, Shri Biren
Gakewad, Shri H&tesinghTao 
GandH, Shrimati Indira 
Gan«A, Shri K. R  
Ganga Devi, Shrimati 
Gangadeb, Shri P.
GarcEa, Shri Devinder Singb 
Gavit, Shri T. H.
Ghotih, Shri P. K.
Giri, Shri S. B.
Glri, Start V: Shanfer 
Godara, Shzl fitanl Ram

Godfrey, Shrimati M.
Gogol, Shri Tarim'
Gokhale, Shri H. S.
Gomango, Sfari Qiridhar 
Gopal, Shri K.
Goswami, Shri DiaaAr Ghaadsa 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan •
Hansda, Shri Subodh
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Hashim, Shri M. M.
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib.
Joshi, Shri Popotlal M.
Joahi, Shrimati Subhadra 
Kadam, Shri Daffajirao 
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kakoti, Shri Robin 
Kamafcshftiah, Shri D.
Kamala Prasad, Shri 
Kamble, Shri T. D.
Kamla Kumari, Kumari 
Kapur, Shri sat Pal 
Kaul, Shrimati Sheila 
Kavde, Shri B. R.
Khadflkar, Shri R. K 
Khan, Shri I. H.
Kinder Lai, Shri 
Kiaku, Shri A. K.
Kotoki, Stnf; Llladfaar 
Kotrwhatti, Shri A. K.
ICoya-, Shri CL H. Mohamad 
Xriataum, Shri ft Sl
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Krlftknan, Shri G. Y.
ICdshnan, Shrlmati Parvathi 
Kriahnappa, Shri M. V. 
Kulfcarni, Shri Bfcja 
Xureel, Shri B. N. I
Lakkappa, Shri K.
L&mbodar Baliyar, Shri 
Laskar, Shri Nihar 
Lutlal Haque, Shri
'Madhukar’, Shri K. M. 
Mahajan, Shn Vikram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Mahishi, Dr. Sarojitri 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
Malhotra, Shri Inder J. 
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mandal, Shn Yamuna Prasad 
Manhar, Shri Bhagatram 
Marak, Shri K.
Maurya, Shri B-. P,
Mehta, Dr. Mahipatray 
Melkote, Dr G- S.
Mirdha, Shri Nathu Bam 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Mohammad Tahir, Shri 
Mohammad Yusuf, QttA 
Mohan Swarup, Shri 
Mohapatra, Shri- Shy>am Sunder 
Mohsin, Shri F. H.
Munai, Shri Priya Ranj?n Das 
Murthy, Shri B. S.
Nafcata, Shri Amrit 
Naik, Shri B. V.
Nanda, shri G. L.
Negi, a m  Fraiap Singh

NimbaQcar, Shri 
Oraon, Shri Tunh 
Palnuli, shri Parlpoomanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsmgh Narain 
Pandey, Shri R. S.
Pandit, Shri S. T.
Panigrahi, Shri Chlntamanl 
Pant, Shri K. C- 
Paokai Haokip, Shri 
Panphar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Parthasarathy, Shri P.
Paswan, Shn Ram Bhagat 
Patel, Shri Arvind M.
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patil, Shri Anantra 
Patil, Shri C. A.
Patil, Shri E. V. Vikhe 
Patil, Shri Krlshnarao 
Patil, Shn T. A.
Patnailt, Shri Banamali 
Patnaik, Shri J. B.
Peje, Shri S. L.
Pradhan, Shri Dhan Shah 
Pradhani, Shri K.
Purty, Shri M. S- 
Raghu Ramaiah, Shri K.
Rai, Shri S. K.
Rai, Shrlmati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Sfiigh, Shri 
Raju, Shri P. V. G.
Ram Dayal,’ Shri 
Ram Prakash, shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri
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Bam Swarup, Shri 
Ramji Bam, Shri 
Ramshekhar Prasad Singh, Shn 
Kanababadur Singh, Shri 
Bao, Shrimati B Radhabai A 
Bao, Shri J Rameshwar 
Bao, Shn Jagaimath 
Bao, Dr K L 
Bao, Shri M S Sanjeevi 
Bao Shri M Satyanaraycn 
Bao, Shri Nageswara 
Bao, Shri P Ankineedu Prasada 
Bao, Shri Pattabhi Rama 
Bao, Shri Rajagopala 
Bao, Dr V K R Varadaraja 
Bathia, Shn Umed Singh 
Baut, Shri Bhola 
Ravi, Shri Vayalar 
Bay Shrimati Maya 
Reddl Shri P Antony 
Baddy, Shn K Ramak'isbna 
Beddy, shri M Ram Gopal 
Reddy, Shri P Ganga 
Reddy, Shn P Naratimha 
Reddy, Shn P V 
Beddy, Shri Sidram 
Richhanya, Dr Govmd Das 
Sohatgi, Shrimati Sushila 
R'oy, Shri Bishwanath 
Budra Pratap Singh, Dr 
Saini, Shn Mulki Raj 
Sambhali, Shri Ishaqua 
Sanghi, Shn N K 
Sangliana, Shrl 
Sankata Prasad Dr 
Sanf Bux Singh, Shrl 
Sathe, Shri Vasant 
Satish Chandra. Shrl 
Satpathy, Shri Devendra 
Savant, Shrl Shankerrao 
Savffiri Shyam, Shrimati 
Sen, Dr. Ranen

Sethi, Shri Arjun 
Shafee, Shri A 
Shafquat Jung, Shri 
Shailaru, Shn Chandra 
Shambhu Nath, Shri 
Shankar Dev, Shrl 
Shankaranand, Shrl B 
Sharma, Shn A P 
Sharma, Dr H P 
Sharma, Shn Nawal Kishore 
Sharma, Shri R N 
Sharma, Dr Shanker Dayal 
Shastri, Shri Biswanarayan 
Shastri, Shri Raja Ram 
Shastn, Shri Sheopujan 
Shenoy Shri P R 
Shmde, Shri Annasaheb P 
Shivappa, Shri N 
Shivnath Singh Shrl 
Shukla, Shn B R.
Siddayya Shn S M 
Siddheshwar Prasad, Prof 
Sinha Shn Dharam Bir 
Sinha, Shn Nawal Kishore 
Sinha Shn R K 
Sohan Lai Shn T 
Sokhi, Sardar Swaran Singh 
Stephen, Shn C M 
Subramamam, Shn C 
Sudarsanaxn Shri M 
Sunder Lai, Shn 
Surendra Pal Singh, Shri 
Swaminathan, Shri R V 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri

Tarodekar, Shri V B 
Tayyab Hussain, Shrl 
Tewari, Shri Shankar 
Thakre, Shri S B 
Thakur, SbA Krlshnarao 
Tiwari, Shri Chandra Bhal Man!
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mwArl, Shri R. G.
Tombl Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.
Uikey, Shri M. G.
Unnikrishnan. Shri K. P.
Vekaria, Shri 
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Virbhadra Singh, Shri 
Viswanathan, Shri G.
Yadav, Shri Karan Singh 
Yadav, Shri N. P.
Yadav, Shri R. P.
2ulflquar Ali Khan, Shri 

NOES

NIL

MR. DEPUTY-SPEAKER; The re
sult# of the division is:

Ayes: 298; Noes: Nil
The motion is carried by a majority 

of the total membership of the House 
and by a majority of not less than 
two-thirds of the members present and 
voting.

The motion was adopted. 
Clause 1 (Amendment of article 316) 

Amendment made:
Page 1, line 3,—

lor “.(Forty-third Amendment)”
substitute “ (Forty-first Amendment)" 

<1)

(Shri Om Mehta)

MR. DEPUTY-SPEAKER: The que»> 
tion is:

“That Clause 1, as amended, stand 
part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to 
the Bill.

The Enacting Formula and the Title 
were added to the Bill.

Shn Om Mehta: Sir, I beg to move:'

“That the Bill, as amended, be 
passed."

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as amended, be 
passed."

SHRI P. G. MAVALANKAR (Ahme- 
dabad): Mr. Deputy-Speaker, Sir, 1
have heard with great attention the 
opening remarks and the concluding 
remarks by way of reply by my hon. 
friend Shri Om Mehta when he gave 
his aguments for bringing up this piece 
of constitutional change. It had a 
limited purpose and I do not know 
why it could not have waited for the 
general constitution amending BiU 
which we are told is coming before 
the House. I feel that this habit of 
doing constitutional changes constantly 
and piecemeal is not a habit worth 
developing I am sorry that many 
hon. Members from both sides when 
they spoke, spoke about either who 
should be Members and said that one 
of them should, belong to Scheduled 
Caste and one of them should be a 
woman, and they said this partly 
seriously and partly humorously. I do 
not know, of course, I appreciated 
their argument. But the main point is 
that the function of the public service 
commissions in our country since the

•The following Members also recorded their votes for AYES: —
Shrimati Premalabai Chavan and Sarvashri Madhoram Sharma, P.M 

Sayeed and Genda Singh.
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[Shri P. 6 . Mavalankar]
begtmrfng tff tke Republic ha* been 
very important and It* importaaee has 
been enshrined in the Constitution by 
making them independent through a 
constitutional provision. Therefore it 
is Important that those who are mem
bers of the public service commissions 
are attracted not only in terms ol wait
ing to be there for two years more but 
also in terms of wanting to be there 
to serve and do one of the highest 
duties. The role of the state is in
creasing rapidly; we aTe in a welfare 
state situation all over the world, and 
those of us who believe m the right 
kind of socialist order, just and egalita. 
Tian order, feel that the state’s role 
will have to be more active and more 
assertive That means that the ad
ministration has to be expanded and it 
is to be manned by people who are 
competent. Any administration has 
tour hall-marks: integrity, impartiality, 
incorruptibility and anonymity, these 
•re four pillars of any administration. 
Obviously, recruitment which takes 
place though open competitive exami
nation..........

MR. DEPUTY-SPEAKER- Are you 
supporting or opposing the Bill9

SHRI P G. MAVALANKAR• I want 
to say two points very briefly but 1 am 
sorry for the long preface

If the holding of public competitive 
examinations and the task of selection 
and recruitment have to be done by 
the public service commissions, then 
these commissions must be manned by 
people who are experienced, mature 
and wise in their judgment Mr. 
Sathe said that younger people should 
have entry into them. Everything is 
not for younger people There are 
Sobs requiring experience, wisdom 
and maturity.

SHRI VASANT SATHE* Maturity 
and wisdom do not go only with age.

SHRI P. G. MAVALANKAR; True, 
but age adds to wisdom and maturity.

Then, Sir, I do not know why the 
Minister has not made It usiferngy 65 
years of age for all. Why should the 
state Public Service 'Commissions? 
Members retire at what to propos
ed at 62 years and the Union Public 
Service Commission's Members at 65?

MR. DEPUTY-SPEfcKW: He ha* Al
ready explained it. You were not pre
sent then. You know the scope of the 
third reading. No new point should 
be brought in at this time.

SHRI P. G. MAVALANKAR: My last 
point is that service cohditions must 
be made more honourable and the at
mosphere of their work should be 
made more independent If that hap
pens, the job will be more attractive, 
not merely by lengthening it by 2 
more years.

SHRI OM MEHTA- Sir. I have re
plied to most of the points he raised. 
He said, these jobs have to be made 
more attractive. Recently we have 
raised the salaries of the UPSC mem
bers previously it was Rs 3000 Now 
it is Rs 3250 We have also improved 
the pension scheme for them Then, 
he said, this Bill could have waited for 
inclusion in the comprehensive Consti
tution (Amendment) Bill which is 
coming Sir he is too late in raising 
this objection He should have raised 
it when the Bill was sought to be intro
duced When we are in the third read
ing. this obiection is meaningless.

MR DEPUTY-SPEAKER- The ques
tion is

“That the Bill, a8 amended, be 
passed "

Let the lobbies be cleared.

The question is:

"That the bill as amarfgtfl be 
passed ”

Th e  JLo k  Sabha d iv id e d :
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Aga, Shri Sjyctd Ahmed 
Agarwal, Shri Shrikrlshna 
Ahirwar, Shri Nathu Ram 
Alagesan, Shri O. V.
Ambeah, Shri 
An and Singh Shri 
Ankineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
Arvind Netam, Shri 
Austin. Dr. Henry 
Awdhesh Chandra Singh. Shri 
Aziz Imam, Shri

Babhunath Singh, Shri 
Bajpai, Shri Vidya Dhar 
Balakrishniah, Shri T.
Banamali Babu, Shri 
Banera, Shri Hamendra Singh 
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Basappa, Shri K.
Basumatari, Shri D.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyyia, Shri Chapalendu 
Bhaura, Shri B. S.
Bheeshmadav, Shri M. 
Bhuvarahan, Shri G.
Birender Singh Rao, Shri 
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Ra] Singh—Kotah, Shri 
Buta Singh. Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D. B. 
Chaadrashekharappa Veerabasappa, 

Shri T. V.
Chandrlka Prasad, Shri 
Chaturvedi, Shri Rohan Lai
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Chaudharl, Shri Amatsinh 
Chaudhary, Shri Nitisaj Singh 
Chavan, Shri Yeshwantrao 
Chellachami, Shri A. M. 
Chhotey Lai, Shri 
Chhutten Lai, Shri 
Chikkalingaiah, Shri K. 
Choudhary, Shri B. E.
Daga, Shri M. C.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Daa> Shri Dharnidhar 
Daschowdhury, Shri B. K.
Deb, Shri Dasaratha 
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Deshmukh, Shri K. G. 
Deshmukh, Shri Shivajij Rao S. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dhillon, Dr. G. S.
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri
Dixit, Shn G. C.
Dixit, Shri Jagdlsh Chandra 
Dube, Shri J. P.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gaekwad, Shri Fatesinghrao 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Ganga Devi, Shrimati 
Gangadeb, Shri P.
Garcha, Shri Devinder Singh 
Gavit, Shri T. H.
Ghosh. Shri P. K.
Girl, Shri S. B.
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Glri, Shri V Shanker 
-Godara, Shri Matii Bam 
-Godfrey, Shrunati M.
Gokhate, Shri H B 
'Gomango, Shri Gmdhar 
Gopal Shn K
Goswami, Shri Dmesh Chandra 
'Gotkhinde, Shri Annasaheb 
Gowda, Shn Pampan
Hansda, Shri Subodh 
Hari ftishore Singh, Shri 
Hari Singh, Shri 
Hashim Shn M M

Ishaque, Shri A K M
.Jadeja Shn D P 
Jamilurrahman Shri Md 
Jha, Shn Chiranjib 
Joshi, Shri Fopatlal M 
Joshi, Shrimati Subhadra

Kadam, Shri Dattajirao 
Kadam Shri J G 
Kadannappalli Shn Ramachandran 
Kader Shn S A 
Kailas, Dr
Kakodkar, Shn Purushottam 
Kakoti Shri Robin 
Kamakshaiah Shri D 
Kamala Prasad, Shn 
Kamble, Shn T D 
Kamla Kumari Kumari 
Kapur, Shn Sat Pal 
Kaul Shrimati Sheila 
Kavde Shri B R 
Khadilkar Shri R K 
Khan, Shri I H 
Kinder Lai, Shri 
Kisku, Shri A K 
Kotoki, Shri Liladhar 
Kotrashetti, Shri A K 
Koya, Shri C H Mohammed

Krifhnan, Shfi S. R.
Kriahnan, Shri G Y.
Kriihnan, Shrimati Parvafhl 
Knshnappa, Shri M V 
Kulkami, shn Raja 
Kureel, Shri B N

Lakkappa, Shri K 
Lambodar Baliyar, Shri 
Laskar, Shn Nihar 
Lutfai Haque, Shri

‘Madhukar* Shri K M.
Mahajan, Shn Vikram 
Mahajan Shri Y S 
Maharaj Singh, Shri 
Mahishi, Dr Sarojim 
Majhi, Shn Gajadhar 
Majhi Shri Kumar 
Malaviya Shri K D 
Malhotra Shn Inder J 
Mallikarjun, Shn 
Mandal Shn Jagdish Narain 
Mandal Shn Yamuna Prasad 
Manhar, shn Bhagafram 
Marak Shn K 
Maur>a, Shn B P 
Mavathevar Shn K 
Mehta Dr Mahipatray 
Melkote Dr G S 
Mirdha Shri Nathu Ram 
Mishra, Shn Bibhuti 
Mishra Shn G S 
Mishra, Shn Jagannath 
Mohammad Tahir Shn 
Mohammad Yusuf, Shri 
Mohan Swarup Shri 
Mohapatra, Shri Shyam Sunde: 
Mohsin Shri F H 
Munai Shri Priya Ranjan Das 
Murthy, Shri B S.

Nahata Shri Amrit 
Naik, Shri B V
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Nanda, flhrl G. L.
Negi, Shri Pratap Singh 
Nimhalkar, Shri
Oram, Shri Kartik 
Oraon, Shri Tuna 
Painuli, Shn Paripoomanand 
Palodkar, shri MaiUkrto 
Pandey. Shri Damodar 
PamhQr, Shri Krishna Chandra 
Pander, Shri Narsintfh Narain 
Pandey, Shri R. S.
Pandit. Shri S. T.
Panigrahi. Shri Chintamani 
Pant. Shri K. C.
Paokal Haokip, Shri 
Parashar. Prof. Narain Chand 
Parikh. Shri Hasiklal 
Parthasarathy. Shri P.
Paswan, Shri Ram Bhagat 
Patel. Shri Arvind M.
Pate], Shri Natwarlal 
Patel, Shri Prabhudas 
Patil, Shri Anantra 
Patil, Shrt C. A.
Patil, Shri E. V. Vikhe 
Patil. Shri Krishnarao '
Patil, Shri T A.

, Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Peje, Shri S. L.
Pradhan. Shri Dhan Shah 
Pradhani, Shri K.
Purty, Shri M S.
Raghu Ramaiah, Shri K.
R»i, Shri S. K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Raju. Shri P. V. G.
Ram Daval, Shri 
Ram Prakash, Shri 
1690 Li.S.—9

Sam Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Ramjj Ram, Shri 
Ramshekhar Prasad Singh, Shri 
Ranabahadur Singh, Shri 
Rao, Shrimati B. Radhabai A.
Rao. Shri J. Rameshwar 
Rao, Shri Jagannath 
Rao, Dr. K. L.
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao. Shri Rajagopala
Rao, Dr. V. K. R. VaradaTaja
Rathia, Shn Umed Singh
Raut, Shri Bhola
Ravi, Shri Vayalar
Ray, Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shn K. Ramaknshna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga
Redd>. Shri P. Narasimha
Reddy, shri P V.
Reddy, Shri Sidram 
Richhariya, Dr. Govind Das 
R'ohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Dr.

Saini, Shri Mulki Raj 
Sambhali, Shri Ishaque 
Sanghi, Shri N. K.
Sangliana, Shri 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sathe, Shri Vasant 
Satish Chandra. Shri 
Satpathy, Shri Devendra
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Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shaiee. Shri A.
Shafquat Jung, Shri 
Shahnawaz Khan; Shti 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shanftar Dev, Shrj 
Shankaranand, Shri B. 
Sharma, Shri A. P.
Sharma, Dr. H. P.
Shahna, Shri Madhoram 
Sharma, Shri Nawal Kishor* 
Sharma, Shri B. N.
Sharma, Shri R. R.
Sharma, Dr. Shanker Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Raja Ram 
Shastri, Shri Sheopujan 
Shency. Shri P. R.
Shinde. Shri Annas aheb P. 
Shivappa, Shri N .
Shivnath Singh, Shri 
Siddayya. Shri S. M. 
Siddheshwar Prasad, Prof. 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawa] Kishore 
Sinha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Sardar Swaran Singht 
Stephen, Shri C*. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Surendra Pal Singh, Shri

Swaminathan, Shri R. V.
Swamy, Shri SIdrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. B.
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B.
Thakur, Shri Krishnarao 
Tiwari, Shri Chandra Bhal Manit> 
Tiwari, Shri B. G.
Tombi Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.
Uikey, Shri M- G.
Unnikrishnan, Shri K. P.
Vekaria, Shri 
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri 
Viswanathan, Shri C.
Yadav, Shri Karan Singh 
Yadav, Shri N. P.
Yadav. Shri R. P.
Zutfiqunr Ali Khan, Shri

NOES
NIL

MR. DEPUTY-SPEAKER: The
result* of the division is Ayes: 303; 
Noes: Nil.

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than *.wo- 
thirds of the members present and 
voting.

7hL motion was adopted.

•The following Members also 
Shrimati Premalabai Chavan 

and Genda Singh.

+U—  — — -------
recorded their votes for AYES: —
«nd Sarvashri Tarun Gogoj, B. R. Shukta


